FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
BLISS ABODE PRIVATE LIMITED
RELEVANT PARTICULARS

. |Name of corporate debtor BLISS ABODE PRIVATE LIMITED
. |Date of incorporation of corporate debtor |06/03/2017
. |Authority under which corporate debtor is |Registrar of Companies- ROC Delhi
incorporated / registered
. |Corporate Identity No. ~tiraited-Habitity  |U70109DL2017PTC313912
IdentificationNe. of corporate debtor
. |Address of the registered office and Registered Office: 40, Amrita Shergill Marg,
principal office (if any) of corporate debtor |New Delhi, India, 110003
. |Insolvency commencement date in 15 December 2025
respect of corporate debtor (Order received on 18 December 2025)
. |Estimated date of closure of insolvency |13 June 2026 (180" day calculated from
resolution process insolvency commencement date i.e. from
15 December 2025)
. |Name and registration number of the Sapan Mohan Garg
insolvency professional acting as interim {IBBI/IPA-002/IP-N00315/2017-2018/10903
resolution professional
. |Address and e-mail of the interim D-54, First Floor, Defence Colony, New
resolution professional, as registered with |Delhi 110024
the Board Email: sapan10@yahoo.com
.|Address and e-mail to be used for C- 621, 6™ Floor, Tower C, IThum, Plot No.
correspondence with the interim resolution|A-40, Sector 62, Noida, UP — 201301
professional Email: cirp.blissahode@gmail.com
.|Last date for submission of claims 01 January 2026

|Classes of creditors, if any, under clause  {Not Applicable
(b) of sub-section (6A) of section 21,
ascertained by the interim resolution
professional

.|Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

| (2) Relevant Forms and Web link:

(b) Details of authorized representatives  [https://ibbi.gov.in/en/home/downloads
are available at: Physical Address: Not Applicable
Notice is hereby given that the National Company Law Tribunal, New Delhi Bench-Il has ordered the
commencement of a corporate insolvency resolution process of the BLISSABODE PRIVATE LIMITED on 15
December 2025 (Order received on 18 December 2025).

The creditors of BLISS ABODE PRIVATE LIMITED are hereby called upon to submit their claims with proof
on or before 01 January 2026 to the interim resolution professional at the address mentioned against entry
No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may
submitthe claims with proofin person, by post or by electronic means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of
authorised representative from among the three insolvency professionals listed against entry No.13 to actas
authorised representative of the class [specify class]in Form CA. - NotApplicable

Submission of false or misleading proofs of claim shall attract penalties.

Sd/-

Sapan Mohan Garg

Interim Resolution Professional

In the matter of Bliss Abode Private Limited

Date: 19 December 2025 IBBI Regn. No.: IBBI/IPA/-002/IP-N00315/2017-18/10903
Place: New Delhi AFA valid up to 31-Dec-2026
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South East Central Railway, Bilaspur Division AMCO INDIA LIMITED

Registered Office:19-A Dhuleshwar Garden,

<2 Encore Asset Reconstruction

AL : : : CIN : L74899DL1987PLC029035
earc o Companv Private Limited ANNEXURE-A el | Jaipur, Rajasthan, India, 302001, Regd. Office: 10795, Shop No: GF-7, Jhandewaian Road, Rexine Bazaar. Nabi Karim, Mew Deli-110055
mpany Friv imite - _ . - - - BANK Www. aubank.in Coeporate Offica: G 53-54, Sector 57, Noida, U.P 201301, Ph. © 0120-4601500
1 _ 4 Description of Work:- E-Auction has been invited for “License for Rail “Coach ~ : Eimmt riiio sl il e Weraaile: oy aincolclinita o
Appendix IV (See Rule 8 (1) catalogue has been published on the IREPS Website (https://ireps.gov.in) on dated: | |The below mentioned borrower/s have been issued notices to pay their RE-LODGEMENT OF TRANSFER REQUESTS DF PHYSICAL SHARES
POSSESSION NOTICE 09-12-2025. The details are as follows- outstanding amounts towards the loan against gold facilities availed from AU | |in accordance with SEB! Circular Na. SEBVHOMIRSDMIRSD-PoDIPICIR 202597 dated July 02,
- ; Catalogue Auction Date| Lot N — Contract small Finance Bank Limited (“Bank™). Since the borrowar/s has/have failed to] 12025, shareholdess of Ameo India Limited ["Campany’) are hereby infarmed that SEBI s allowed
Whereas, The Authorised Officer of Encore Asset Reconstruction Company Private No. Category | ¢ OtNo. Lot Description Deriod repay his/their dues, we are constrained to conduct an auction of pledged gold |  |opening of a special window for re-indgement of Transfer Requests of Physical Shares lodged prior
LiMad |En00Te ARLL LN M Sectitzaton. 2 Rachrswocian 0 Fiaficil Aassls - T : | | | items/articles on 20 January 2026 between 11:00 AM — 3:00 PM (Time) at| |10 Geadiine of Aaril 11, 2015 and rejectedinelumedinet atlended due 1o deficiency (n the Bocuments!
and Enforcement of Security Interest Act, 2002 [SARFAESI Act, 2002) and In the MSS Misc.- | 05-01-26 '\é'gg_' and operation of Rail 9Coach 1826 helow mentioned branches according to the mode specified therain, Inthe case | [Pracess of olharsisa
exercise of powers confermed upon him under Section 13{12) of SARFAES] Act, 2002 ROR. | Static- [13:00:00| APR- | Restaurant at “Anuppur (APR) | Days of deceased borrowers, all conditions will be applicable to lagal heirs. Please | (Key Details :
read with Rule 3 of the Securily Interest (Enforcement) Rules 2002, had issued 3 ) Rail RCR- | «Rai i nate that inthe event of failure of the above auction, the bank resarvesits rightto | [Duwaticn of Special Window for | For a perod of s menths from July 07, 2025 11l
; ] . APR-26 132-25-1 | “Railway Station through , - i :
demand Notice dated 20-01-2024 calling upon the Borrower, Co-borrowers, Guarantors goatCh upgradation and modification conduct another auction without prior intimation. {re-badgement Jaruary 06, 3026
& Mortgagors Vinod Kumar, Bishan Lal to repay the amount mentionad in the notice for esta- coach at the desiganted z = e {Who can ra-lodge the transter Inveslor whase fransler deads wera ledped prior o Aprl 01,
: ’ : urant gante E-Auction Branch Details (E-auction will be conducted by using Weblink - | 1. . Snirakivad ]
the amount of Rs. 4.76.698.41 /- {Rupees Four Lac Sevenly Six Thousand Eight location to provide catering lhtl «/fnold.samil.in) by gsing i"B'*"“' FRTE B0 e Copk IR T Y T
Hundred Ninety Eight & Forty One Paise Only) as on 20-01-2024 along with inferest at services” o . - |Process o re-lodpa ihe ransiar g-umbl;riie-:rirlianal transfer documenls alongwith coerecied
contractual rates bl actual repaymentireslization, wihin 60 days from the date of receipl NDIDA -24660002122374 | RDC-GHAZIABAD -25660001148250 | DELHI - | | ongec gl o i b b o e O
af the =aid nalice Asst. Comml. Manager (Goods-ll) i o “ieheg = ) g
utstandi CPR/10/FL/541 SECRam a1 | | DWARKA-25660001235406 %5 Do miria
That, the tofal culstanding dues as on 30-11-2025 amounis to Rs. 2,86 097 .38 {Two . A Y, p ——— . — . - Baeial Foiancial & Commuter Servicas Private Limitad
Lakn Eignty Six Thousand Ninety Seven and Thirty Eight Paise Only) and further inferest -~  South East Central Railway | &= ] @secrail Note: The auction is subject to certain terms and conditions mentioned in the Baefal Hauss, 3" Ficor, 99. Madangr, Bahind LSC,
al contractual rates on the aforesaid amount, mcluding moidental expenses, costs, bid form, which is made available before the commencement of auction. & Eﬁwnliilgiéﬂliuzig V53 aE0s1oEt 28051084
charges ete. incurrad and accruing thereafier il the date of payment andior realization, : . D11-20841281-283, 2B051061, 26051094.
S . TouI EeuInghoreatar il ol oz mentandor ke Manager Email | inwastor@beetalfinancial com

And whersas, the Encore Asset Reconstruction Company Private Limited {Encore ARC)
has acquered all nghts, fifles and interests of [DFC First Bank Limied in the financial
assets of Borrower, onginated by IDFC First Bank Limited under section 5 of the
Securifisaton and Reconstruction of Financial Assets and Enforcement of Securty
Interest Act 2002 (SARFAES| At 2002) vide Aszignmen| Agreement daled 24-09- [ C
o e L &> Encore Asset Reconstruction
The Bomower, Co-borrowers, Guarantors & Mortgagors having falled to rapay the 'Eﬂ r{: ﬂﬂmpaﬂf PriHﬂtE llmltﬂ'd

amount. notice is hereby given by the undersigned being the Authorised Officer of

AU Small Finance Bank Limited iTI‘E shares that are re-lockged fof transler will b2 processad only In damal micds, Dua process shal

ibe fodowad for such transferscum-demal reguests
iE:{uhI& shareholders can re-lodge their transfer reguest and comphaté b Iransier procedure
furilhin (b Hmglires o aliowed by the SEBI

STANDARD CAPITAL MARKETS LIMITED For Ameo India Limited
CIN: L74899DL1987PLC027057 Sd-
Regd. Off: Unit 226, 2nd Floor,D Mall, , Netaji Subhash Place, Rajeav Gupta

Pitampura, Delhi-110034 I;F'Iacu ! Moida, LR Managing Director

[Data; 19.12.2025

5ih Floor, Piot No, 137, Sector- 44 | Gurgaon- 122002 Ph: 0124 - 4527200

DM C DROZ5410

Encore ARG, lo the borrowers and the public In general that the Authorsed Officer has
taken symbolic possassion of the proparty described harain below in exercise of powers
confermad on me under sub-section {4) of section 13 of SARFAES] Acl, 2002 read with
Rule 8 of secunty Interest{Enforcement) Rules, 2002 on 17-12-2025.

The Borrower, Co-borrowers, Guaranlors & Morigagors in particutars, and the public, in
genaral, is hareby cautionad nof to deal with the property and any dealings with the
property will be subject to the charge of Encore ARC for an amount of Rs, 286,087 38/
[Two Lakh Eighty Six Thowssand Minety Seven and Thirly Eight Paise Cnly}) a3 on 20-11-
2025 along with interest at contractual rates from 01-12-2025 till actual
repaymentirealization afler adjustment of repaymentirealization. ifanmy.

The borrowes s atlandion is invited to the provisions of sub-section (8] of section 13 ofthe
Ar in respect of fime available, 1o redeem the sacured asseds,

Description of the Immovable Property

All that piece and parce of Municipal No, 432342, Siuated &t Kishan Nagar Deheadun,
Littarakiand-248001, Araa 115.90 Sq. Mirs,, Which Is Tatafly Covered, and Bounded as:
East 10Ft Wide Road, Side Measuring 31 Ft. 10 Inch., West: Land of Others, Side
heeazurng 31 Ft. 10 Inch., Morth: Land of Others. Side Measuring 40 FL 10 Inch., South:
Land of Shn Chotu, Side Measuring 40 Ft. 10 Inch,

Cwned By Bishan Lal
Date: 17.12.2025 Sd/- Mr. Sachin Kumar (Authorised Officer)
Place: Dehradun Encore Asset Reconstruction Company Private Limited

HERO HOUSING FINANCE LIMITED

Ragisterad Office: 09, Community Centre, Basani Lok, Yasant Vihar, New Delhi-110057.
Branch Office; Office Mo. F-5, First Floar, Shanta Tewer, Sanjay Place, Agra.
Uttar Pradesh. Pin- 202002,

PUBLIC MOTICE (E- AUCTION FOR SALE OF IMMOVABLE PROPERTY)

[UNDER RULE Bi6) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002]
HOTICE FOR SALE OF IMMOVAELE PROPERTY MORTGAGED WITH HERD HOUSING FINAMCE
LBITED (SECURED CREDMTOR) UNDER THE SECURITISATION AND RECOMSTRUCTION OF
FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002
Motice is haraby gheen ta the publc in general and in particutar to the barowen s} and guaranians) o their
lesgitd e pepresen ladooss thal he Delow duscribed immavabils proparlios mordgagedichanged 1o (ha
Sacured Credilor, tha possession of which has been taken by $he Aulhonzed Officer of Heso Housing
Firance Limited {sesuned crediios), wil be sold on 28-Jamzany-2026 [E-huction Dalel or "AS 1S WHERE
157, A5 |5 WHAT 15" and "WHATEYER THERE 5" basis for recovery of amstanding dues from bakaw
menlioned Bormowers, Co- Bomrowers or Guaraniors, The Resaros Price and the Earmesi Maney Depasi
is manfianed balaw. Tha EME should be made thrawsgh Demand DrafRTGSMEFT for parcipating in
the Pubdc E-Auction alang wish the Bad Farm which shal be submittad o the Authorized Cfficar of the
Hero Housing Firance L On o befone- 27-2anuary-2026 Gl 5 PA al Branch Of6ca; F-5, First Floor
Shenla Tower, Sargsy Flace, Agra, Uttar Pracash. Pin- 3520032

Appendix IV (See Rule 8 (1)

POSSESSION NOTICE

Whereas, The Authorised Officer of Encore Assel Reconstruction Company Private
Limited (Encaore ARC) under the Securilization and Reconstruction of Financial Asssls
and Enforcement of Security Interest Act, 2002 (SARFAES] Act, 2002} and in the
exercise of powers confered upon him under Section 13(12) of SARFAES| Act, 2002
raad with Fula 3 of the Security Interest (Enforcement) Rules 2002, had izsued a
damand Natice dated 16-11-2024 calling upan the Borrower, Co-borrowers, Guaraniors
& Morigagors Vishnu Dev Prasad, Dayaram Raut to repay the amount mentionad in the
notice for the amownt of Rs. 2, 26,386 24 /- (Rupees Two Lac Twenty Six Thousand Thres
Hundrad Eighty Six And Twenty Fouwr Faise Only)as on 14-11-20242 along with intarast at
contractual rates (9 actual repayment/realization, within 60 days from the date of recaipt
af the said notice

Thal, the total outstanding dues as on 30-11-2025 amounts to Ris. 2.23,005.08 (Two
Lakh Twenty Three Thousand Five and Eight Paise Only) and further interest at
contrachsal ratas on the aforesaid amount, inciuding incidental expenses, costs, chargas
ete. incurred and accruing thereafier il the date of paymentandior realization

And whereas, the Encore Asse! Reconstruction Company Private Limited (Encore ARC)
has acquired all rights. titles and mterests of IDFC First Bank Limited in the financial
asseizs of Bormower, originated by IDFC First Bank Limited under section 5 of the
Securtisation and Reconstruction of Financial Assets and Enforcamant of Securty
Interest Act 2002, (SARFAESI Act, 2002) vide Assignment Agraement dated 24-05-
2025.

The Bomower, Co-borrowers, Guarantors & Morgagors having faled fo repay the
amount, nofice 13 hereby grven by the undarsigned being the Authonsed Officer of
Encare ARC, to the borrowers and tha public in general that the Authonsed Officer has
taken symbolic possession of the propery described hersin balow in exercise of powers
conferred on me under sub-section (4) of secton 13 of SARFAES| Act, 2002 read with
Ruile 8 of Secunty Interest (Enforcement) Rules, 2002 on 18,12 2025

The Borrower, Co-bomowers, Guarantors & Mortgagors in particulars, and the public, in
general, is hereby caulioned not to deal with the property and any dealings with the
property will be subject to the charge of Encore ARC for an amount of Rs. 2,23,005.08-
(Two Lakh Twenly Three Thousand Five and Eight Paise Only) a5 on 30-11-2025 along
with intenest al contractual rates from 01-12-2025 (8 acheal repayment/realization after
adjustment of repaymentireaization, if any.

The borrower's attention is invited to the provisions of sub-section (8} of section 13 of the
Acl in respect of time svailable, 1o redesem the secured asssts,

Description of the Immovable Property

All thal piece and parcel of Plot Area Measuring 32 3q. Yard, Out of Khasra Mo. 17413,
Situated at Bodh Vihar Village Akbarpur Bharampur, Pargana: Loni, Tehsil & Dislrict
haziabad. Utlar Pradesh-201009, And Bounded As: East. Fiot of Rambharose, West
Rasta 20 Ft,, North: Plot of Rajkumar, South; Other Piot Cwned By Dayararm Raut

Date: 18.12.2025

Loan ‘Name of Borrower(s) Co-|  Date of Type= of Possessian | Resenve Price
Aecount |Barrower(s) Guarantor(s) Demand Motice | (Under Constructve|  Earnast
Mo, \ILegal Heiris)/ Legal Rep. | Amount 25 on date i Physicalj Money
AAFAGRHOU | GAJENDRA VERMA | 08042025, | oo Rs.
22000023803 | Rs, 10,67,503¢ Y 7,60,0001-
fas.on 18122025 R 78, D6

Place: Uttar Pradesh

Sdi- Mr. Sachin Kumar (Authorised Officer)
Encore Asset Reconstruction Company Private Limited

E-mail: info@stancap.co.in
Website: www.stancap.co.in, Phone: 9871652226

NOTICE OF EXTRA ORDINARY GENERAL MEETING
AND E-VOTING INFORMATION

Notice is hereby given that the 02\° Extra Ordinary General Meeting (‘EOGM”)
for the Financial Year 2025-26 of the members of Standard Capital Markets
Limited (“the Company”) will be held on Saturday, January 10, 2026 at
01.30 P.M. through Video Conferencing (“VC”)/Other Audio Visual Means
(“OAVM”) in compliance with applicable provisions of the Companies Act,
2013 (“the Act”) and Rules made thereunder and SEBI(Listing Obligations
and Disclosure Requirements) Regulations, 2015, read with Ministry of
Corporate Affairs (MCA) general circulars to transact the business as
set out in the Notice of the EOGM.

In compliance with the relevant circulars, Notice of the EOGM has been
sent on December 19, 2025, through electronic mode only, to those
members whose e-mail address is registered with the Company/Depository
Participant(s) and whose name appeared on the Register of Members
or the register of beneficial owners maintained by the depositories. The
aforesaid documents will also be available on the Company’s website at
www.stancap.co.in and hyperlink https://www.stancap.co.in/report-and-
disclosures/notice/extra-ordinary-general-meeting/notice-of-EOGM/notice-
of-EOGM-10-january-2026.pdf and on the website of Stock Exchange
i.e BSE Limited at www.bseindia.com. The Notice of EOGM will also be
available on CDSL e-voting website at www.evotingindia.com.

In term of Section 108 of the Companies Act, 2013 and rule 20 of the
Companies (Management and Administration) Rules 2014 as amended, and
Regulation 44 of the SEBI (Listing Obligations and Disclosure Requirements)
Regulation, 2015, the Company is providing electronic voting facility for
transacting the business as set out in the Notice of the EOGM, through
Central Depository Services (India) Limited (CDSL), which will commence
on January 07, 2026 at 09.00 A.M. and ends on January 09, 2026 at 05.00
P.M. and remote e-voting shall not be allowed thereafter. Any person, who
acquires shares of the Company and become Member of the Company
after dispatch of the notice and holding shares as on the cut-off date i.e.
January 02, 2026, may refer the instruction regarding login ID and password
as provided in the notice to EOGM and may contact the Company or
Company’s RTA at info@skylinerta.com for any assistance in this regard.

The facility for e-voting will also be made available at the EOGM and
Members attending the EOGM who have not cast their vote(s) by remote
e-voting will be able to vote at the EOGM. A member may participate in
the general meeting even after exercising his right to vote through remote
e-voting but shall not be allowed to vote again at the meeting. A person
whose name is recorded in the register of members or in the register of
beneficial owners maintained by the depositories as on the cut-off date
i.e January 02 , 2026 only shall be entitled to avail the facility of remote
e-voting as well as voting in the general meeting. The manner of casting
vote through remote e-voting or e-voting during the EOGM by members,

Retail Az<el Cenlre: Axis Bank Lid. Gigaplex, HNPC-1, drd
Flopr BIDEC, Alroli Enowledge Park Mugelsan Road Alroli Hav
Mumbai-400708

I‘Axls BAMK LTD.

Aken al: Auxis Bank Lid., Axis House, T

Hﬁmussﬂm -.la'rlﬁle Greens Wishiown, ﬁm:ﬂ“

ock-H, _Hnml:_au:,' rgﬂnq Milts Compound, Pandurang Budhkar Ma
Registered Office; "Trishul, 3rd floor, opposite Samartheswar

Ellishridge, Ahmedabad-380006
POSSESSI0N NOTIGE UNDER SARFAES] ACT 2002

Whereas the undersimed DEiI? the Authorised CANcer of Axs Bank LI areder [he Securisation,

Reconstruction -of Firancial Assets and Enloncement of S&EIZ-'il'E Interast Act 2002 and in

grmriiza of the powers conferred under sechion 13 (12) read with Rita 3 ol he Securily lsnes]

Enforcementy rules 2002, issued demand notice upon the Borrowers)' Co-Borower|s)

iil.laranlnrl_!il-' Mortgagerish mantianad balaw, to repay tha ameunt mentored in tha noce within

Gl ddys froen the dake of receipl of the said mobce.

The Boemower|s)/ Co-Borrower|s)' Guasantaris)” Maripagons) havng failed to repay the amouns,

nalice is hereby given i 1he Bortawar(sy Co-Bomawer sy Guararmor sy Morlgagors) and the

pubdic in general that the undersigned has taken possession of the praperty descabed hereln below

in axercise of pawears confesred on him? bar under Sactan 1304} of tha said At raad with Bula 8

04 the said rules on e below-mentitned dales.

The- Barroweris)/ Co-Bomowenis)’ Guaranionis)’ Morigagans) in particutar and the public in

gesieral are hierely Cautionad ned b deal with (be propecty and any daalings with e property wil

be subject 1o the charge of Axis Bank Lid.

The Barmwaris)y' Co-Bormwar sy Guararter[s) Mortg2gor(sh alientions is imvited 1o provisions ol

&, Tower T-2, 2nd Floor, 114, Seclor-128, Noida
L.P}-201301, Corporate Office: ‘Axis House',

Wharll, Mumbai-400025,
mple, Law garden,

sub-section (A) of section 13 of the Act, In respect of time avallable to redeem te sapuned assels,

5 : Date 0f Demued | Dake
H: Hame 0f Borrower / Co-Borrower

[ HTH] Posgnssion
| In Demand Matice (Rs.
1. |1, Amil Kumar L 54, 15t Floor Street Moo 18, New Maliya | 14-Jun-2025 | 15-08c-2025

Magar, Mew Delha, Dal, Defhi-110018 {Bamower) Rz 1,78,62.121/
&. Urvashl Biala L 54, Tst Floor, Street No. 18, New Malviya
Magar, New Dolkd, Dal, Dethi-110018 Co-{Barmower)

DESCRIPTION OF IMMOVABLE PROPERTY:- Fiat No. PO, Tower P05, 2nd Floor Grescent
Parc Grean Parc? The Pefiokes, Secior-92 Gurgaon, Gurgacn, Hanana 1220001
2. [1. Deepak Chauhan E-71 Sector 27, Near-Sav Hall, Noi, Up. [ 14-Jun-2025 | 15-Dec-2025

|| 20130 Rs 1.70.34586-

DEECRIPTION OF IMMOVABLE PROPERTY:- Und Maog2-0104, The Grand Phase ¥, Sare Crascant

Parg, Sag-92, Gurgaan, Haryana- 122015
20- Jun-2025 | 15-Dec-2025

3. |1. Pankaj Kumar Jo-46-8 G-8, Fromtside Area, Rajour Gardan

Harl Magar, Ded Dedni -110064, Rs. 1,77.68,128/-
2. Monica Jobn Jozeph Je-46-B 5-8, Fronlssde Asea, Rajoar
aarden, Hari Magar, New Delhi, Delhi-110064

DESCRIPTION OF IMMOVABLE PROPERTY:- Rat No. PO4-2003, Tower P04 Pefivks, Same
Crescent Parc Townshdp, Seclor 82 Gurgaan, Gurgaon, Haryana-122001

4, [1. Dinesh Kumar Mishra S/o Kailash Chandra Mishra R/o | 24-5ep-2025 | 17-Dec-25
Hial No. 891, Bagwan, Appartment, Rohir, Sector- 28, Rear|  Rs. 42,759,183/~ (Rupees
Sahabad Dairy, Delhi - 110042 Alsg At: Dinesh Kumar Mishra | Forly Twa Lakh Seventy
o, 1waliash Chandra Mishra &3-Pathanabandh, Po/Ps-Buda | Five Thousand One Hundred
Snbapue, Qrissa- TEA0T ____Eighty Three Only) |
2. Kanya Kumar Mishra Do Rabindra Kemar Mishra R'o. Flal Moo 691, Bagwan
r.l:.lppmr1r!1|3_rrl_ Rohine, Gectoe- 28, Kaar Sahabad Dairy, Delhi - 110042 Also M: Kanya Kusmar

fshra 0o Rabindra Bumar Mishra Fiat No-695<1, Bagwan, Appariment Aokeni, Sector - 28
oo Saliibad Dby, Dot 1062
DESCRIPTION OF IMMOVABLE PROPERTY:- DDA, Built-Up Freg-Hold Flal Bearing Mo, 209, At 4ih
Flone, Pockat-Gh-2, Undar M.iog. Category, Area Measuring 70 5. Mirs., Sector-28, Sihuated Af
Fohinl Residential Scherme, Deltd East © As Per Tite Deed, West - As Per Title Daed, North : &5 Per
Tille Dead, South @ As Per Tille Desd

Description of property: All That piece and parcel of Rasidential Plot Beanng Plat Moo 369, 370,

has been provided in detail in the Notice of the EOGM. The abave-mertioned Borrower(s)/ Ca-Bomower(s)/ Guaranor|s) Mortgagoe(s) are herety pven

Khesra a1 292120, Situsted at Mareyan Viher Colony, Maar Garhi Jivanram, Mawa Marsich, Tehsi-
Etmadpur, Distriol Agra, Uttar Pradesh-282008, srea admeasuring 167.22 Sq. Mir. along with &
cammon amenities witlen in Tila Documenl Boundad By: Morth-Plod No A7 Easl Plod of Sallar;
Wasl-20 Feat Wide Road; Sowth- Praperlyof Difhe

Tarms and candition: The E-audion wil lake place hraugh portal hilps:lbankeauclions.com an 28-
Jenueny-2028 | E-Auction Datajbifter 1120085 onwards wilh iried axtension ol 10 minwtas each.

If you have any queries or issues regarding attending EOGM & e-Voting
from the CDSL e-Voting system, you can write an email to helpdesk.
evoting@cdslindia.com or contact at 022- 23058738 and 022-23058542/43.
All grievances connected with the facility for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL), Central

i 30 days’ Notice b repay 1ha amount, 5o the morkgaged proparbes will be sald on B axpiry . of
M days’ from 1he date of publication of this Nofice, as per the provisions wadar the Rufes 8 and 9
of Zacundy Werest (Enfarcemant) Rules 3002,

Dated: 20.12. 2025, Place: Moida Sd/-, Authorized Oficer, Axis Bank Lid,

The Intending Puschasars | Biddars are raqured o depass EMD amounlailher through BTGS ¢ NEF Tar . . . S :
by way of Demand DraURTGSNEFT fsvounng e “HERD HOUSING FINANCE LTD The EMD HERO HOUSING FINANCE LIMITED Depository Services (India) Limited, A Wing, 25th Floor, Marathon Futurex,
acunt i el 1a e nsucossel s e concusion o the E-aucton Regd. Ofce: 09, Community Centre, Basant Lok, Vasant Vihar, New Deli- 0ge7, | | Mafatial Mill Gompounds, N M Joshi Marg, Lower Parel (East), Mumbai SHIVALIK SMALL FINANCE BANK LTD
Terms and Conditions of the E-Auction: 1. E-Auction & being hald on “As is where 5 Basis™ & Az s WoMmmog  Branah Officé' Office No. A-6 ’Third Floc;r Sector 4’ Noida - 201301’ - 400013 or send an email to helpdesk.evoting@cdslindia.com or call : i -
wihiat is Bass’ & ‘whatever here is Basis”™ & “Withaut recourse Basis® and will be conducted “anling”, Fanee : i) ! 4 ‘1 |on 1800 22 55 33. ‘ Registered Office . 501, Salcon Aurum, Jasola Disfrict Centre, New Delhi - 110025
Bid ncrementamount shal be As. 15,000~ {Rupess Filkean Thousand Only). 3. The E-Auciion will be PUBLIC NOTICE (E . AUCTlON) FOR SALE OF IMMOVABLE PROPERTY . _— CIN ; B65200DL2020PLCIEE02T
conductad through bis. C-1 india Pyl L1t through Mr. Dharani Krishna- S548142222 [Helpine Nois) For Standard Capital Markets Limited
sttt ,I,It“j T Y e .‘.,Wf;g?,x-&:{.,m.ﬁ St Mutke te _‘_le.:,L%-{;_i [UNDER RULE 9(1) OF THE SECURITY INTEREST (ENFORCEMENT) RULES, 2002] Sq/- AUCTION NOTICE
cisg i gtk kbl pelpai dh' e b o | [ NOTICE FOR SALE OF IMMOVABLE PROPERTY MORTGAGED WITH HERO HOUSING FINANCE : e ,
i25 (25 ard E-mail on euppotiEbankeauctions.com /andhrag@otindia.com | al their wab ports LIMITED(SECURED CREDITOR) UNDER THE SECURITISATION AND RECONSTRUCTION OF | [ Date- 19.12.2025 Vineeta Gautam | | The following barmowers of Shivalik Small Finance Bank Lid. are hersby imformed that Gold
1 -
hips ""“’I‘:"*j‘f";“f,";“m 4, Thers bl m“f.?ﬂ“rﬁd"l‘"ﬁ “L"Pf,_'l"uf'f Wi = B d“":"“"'“g'“; FINANCIAL ASSETS AND ENFORCEMENT OF SECURITY INTEREST ACT, 2002. Place: New Delhi Company Secretary & Compliance Officer | | Loanis avaiiad by them from the Bank have not been adjusted by them despita varkous
SONAUNGE Lrediions, Fawgver, e inancng NOoors STulc. makin Ielr oan indepincint anquint Notice is hereby given to the public in general and in particular to the borrower(s) and guarantor(s) or R S TS Ry
repanding the encumbrancas, titie of property put an auction and claims! rights/ dussf affacting the their legal heirsi/r%presentativgs that the below Gescribed immovable %roperties(nior(iiga%ed/char (ec)i 0 demands and notices including individual nolices issued by the Bank. All borrowers are
property. priar 1 submitting thelr bids. In this regard, fe E-Suction advertisament does not constiute the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hero hereby informed that it has been decded o auction the Gold omaments kept as secunty
h":'i_at:" T'i{ﬁ??ga':gqiﬂ”_ SE:“EEIFJEGML;E"IM' t:' rgspms;nla ',F'a"i'_':.;"‘"hr ar.',.-1r:||r|-1:l- dues from below mentioned Borrowers, Co- Borrowers or Guarantors. The Reserve Price and the e Encore nESEt Reconstruction where the loan was availed. All, incleding the bosrowers, account holders and public &t
A S W ANES. Tho. 5o Sofl D tgedt Tn ey DOGEINY Dreatinal. Wi e Earnest Money Deposit is mentioned below. The EMD should be made through Demand earc + . . large can participate in this auction onas per the terms and conditions of auction
Securibization and Reconsinesan of Fnarr:.a..ﬁ:ﬁalg. arid E.'|[|,:1'|_'|,:r:1ur|1 of Securily Inlerest A, E':l:']r: Draft/RTGS/NEFT for participating in the Public E-Auction along with the Bid Form which shall n“mpa nv Prl“ate leitEﬂ
The athar ferms and condfons of the E-Auction are published in the fofowing wabsile: be submitted to the Authorised Officer of the Hero Housing Finance Ltd On or before Auction date is 29-12-2025 @ 11:00 am.
waw hesohousinglinance com 6. For property detalls and vl to propery contacl fo Mr Ershad ali / 08-January-2026 il 5 PM at Branch Office: A-6, Third Floor, Sector - 4, Noida - 201301. ath Floor, Plot No_ 137, Sector- 44 | Gurgaon- 122002 Ph; 0124 - 4527200 =
ershad ali@herohll .com/ BROZ2T0415 8302270415 and Shekhar Singh/S711522275/ Loan Name of the Date of Demand Typeof | Reserve | Eamest - S. NO Branch Account No. Actt Holder name
5I'-ema5.::.;h@na:l‘ﬂs mm.?.TnEFmanmuehm&E-:=.=|-'||r|.=.|:-e::1 fhe property an 22-January-H36 Account No. Borrower(s)/ Notice/ Possession | Price Money Apﬂenﬂ“ v 'SEE Hule 8 ':1} i MEERUT 100842512342 | AAYAN
Eaa vt 11.00.A.0M g Z.00 P.M with prior appainiment Co-Borrower(s)/ Amount as on (Under POSSESSION NOTICE I I
30 DAYS SALE NOTICE TD THE BORRDWER,/GUARANTOR MORTGAGDR Guarantor(s)/ date Constructive/ . AMBETHA 100542510593 | ABDUL KAYYOOM
Legal Heir/Legal R Physical) i i
The abave-mentioned BorowerMangegor pusrantars are hereby noticed b pay the sum as mentoned egal Heir/Legal Rep| ysica Whereas, The Authorisad Officer of Encore Assel Reconstruction Cormpany Private = 10194 g H I v/
n Demand Nolice under section. 1302) with a5 on dale inberest and expanses bafore I date of Auclion HHFDELHOU [ Amit Kumar Garg/ 16/07/2024, Physical Rs. Rs. Limited {Encore ARC) under the Securitization and Reconstruction of Financial Assets ? IR Higtunvte | AERIHERRC STV
failing which the proparty shall ba suctionad Bnd belanca dues, if any, will ba recovanad wish imerest and 1I_|9|2|(:)0D(|)E(ﬁg?_51/ Sandhna Garg Rs. 46,05,965/- 19,00,000/-| 1,90,000/- and Enforcemant of Securily Intarest Act, 2002 {SARFAES| Act, 2002) and in the 4 INDHRAPURAR 101942523658 | AdAY K GALITARM
sl Bnom you as on 18/12/2025 3 : : I !
For detslled ‘erms and conditions of lhe sale, plkase refer fo the Brk pravided i 9000006086 E]':E'tmﬁ':hmqp':l"""im ?':::'rgréid ”i':mlh"r:" ”r:'jf!Er ?’E‘:““n 13;”:' IDf S;]RDEAESL ":!":t-ignz & NOIDA-18 100742602287 | ALKESH KUMAR
hitps:/lual. harohomefinance.inherc_housinglother-notice  on Hera Housing Finance Limited | Description of property: Entire First Floor Without Roof Rights Of Built-up Property Bearing No. G-122, FecHl. Wi Ule o 01 e -oellinty. WRArest {ENIOMCHNBNY Fuigs ad I5EUe0: 4 ,
Secured Cradilors) websile | 2. www,herahousingfinance, com Lan Area Mea'iuri'%g 750 Sq.yds., Out Of Khasra No.340 Min. Fited With Electric & Water Meters | | demand Notice dated 24-08-2024 calling upon the Borrower, Co-bormowers, Guarantors & |INDIRAPURAM 101942522393 | AMAN VERMA
Date: MM2H025 For Hero Housing Finance Lid. Authorised officer Situated In The Area Of Vlllage Mamoorpur, Delhi AiOﬂgWIth Jaal & Staircase Are Common From 8 Mnrl anors Ralﬂnd‘a,.r Humar Ja‘ Bha wan 1o thg armant men!innﬂd if the 7 NOIDA SEC 45 102T4256TaTS AMIKET CHALHAN
Place: DelbiMCR Wr. Shekhar Singh, Mob-0711522275 Emall: shekhar singhdherohil.com Ground Floor To Upper Stair Abadi Known As G- Block, Punjabi Colony, Narela, Delhi-110040, Within i "? gh i of Re. 1 ég 03 r?gl. R mﬂ? Lac Eiakty Nina-Th d A o e Pl e e el ERO SR el i
- S ——— The Limits Of Mcd & Township Narela, Delhi-110040. Bounded By: East: Property of Smt. Shanti r":'_":'E ar the F.IrTiI]IJii of ks 1, rewedidd = fhipess Lng Lac taghly iI'IE. ousan ) WMEERUT 100842512237 | AMJALI
Devi, West: Property of Sh. Devinder, North: Arya Samaj Mandir, South: Staircase and Rasta Thirty Three and Fifty Seven Paise Only) as on 23-08-2024 along wilh interest at
_ HHFLAXHOU23000042626,| Ravi Kumar |  05/02/2025, Physical Rs. Rs. contraciual rates till actual repaymentirealization, within 60 days from the date of receipt 9 INDIRAPURARM 101942522344 | ARVIMD
FORM A as on 18/12/2025 That, the total outstanding dues as on 30-11-2025 amounts to Re. 142,840.75 (One
PUBLIC ANNOUNCEMENT [H)espriest‘ion i\)/i prop.ert%:olz)leét NoF.t?F-géSO%cgnd'\;Itoor,BLng Fi°?>i th%nt Sbid1eei\é|7:indRi<)ﬁd W"“ R%(iféHEiig Lakh Forty Two Thousand Eight Hundsed Forty and Seventy Five Paisa Only) and further 11 |NOIDA-18 100742600758 | BASANT K PATEL
{Under Regulation & of the Insofvency and Bankruptey Board of India 15}’:%%?2 N(??‘Sggf‘%an Vihg; Sehi(ari'Avasanniﬁi' Lt-d, \(I)iilége?Sa?iilliabad,riehsiisi%nf'nistiici intarest at contractual rates on the aforesaid amount, including incidental expanses, 12 | INDIRAPURAM 101942519166 | BHARAT GUJRAL
iinsolvency Resofution Procass for Corparate Perscns) Regulations, 2016) Ghaziabad, Uttar Pradesh -201102. Plot Bounded by: East: Other’s property/ SF -2, West: 30 mtr | | costs, charges ete. incurred and accruing thereadter fill the date of payment andior s |MEERUT 100842512217 | BIIANDER KUMAR
FOR THE ATTENTION OF THE CREDITORS OF wide road/ Entry, North: Plot No. B- 165, South: 40 Mtr wide road/ SF-3 reaiizabian. 13 U 100842512297 [Jam i
BELISS ABODE PRIVATE LIMITED Terms and condition: Andwhereas, the Encore Asset Reconstruction Company Private Limited (Encore ARC) | |14 | INDIRAPURAM 101842524278 | CHANDNI . )
The E-auction will take place through portal https://bankeauctions.com on 09-January-2026 k caui i fiti i i 1 ited i i
: LAl U L R (E-Auction Date) After 11:00 AM onwalgdsi)vith Iimite%l extension of 10 minutes each. v 4 AL et 8 ngh15..~|i:”l:*‘3 loithiotioi i.:'r PRk i E& LAl .mﬂ Jahed 15 | MEERUT 100842512371 | HIMANSHU KAIN
Name ol corposate deblor BLISS ABODE PRIVATE LINITED : ; ; : - assets of Borrower, onginatad by IDFC First Bank Limited under section 5 of the 1
: The Intending Purchasers / Bidders are required to deposit EMD amount either through RTGS / rsks ! 5 ; : 16 INDIRAPURAM 101942520910 | KARAN SINGH
[ate of Incorporation of corporate debtar  |[DBGA2017 #EFE MOB by waytof_l?gmar;d D:afttil]RTGS/N FT t‘a\f%yéldng thtfet“HEROIHC?USIIfitCI;1 FiENA (tl_E LTD.” Secuntisation and Reconstruction of Financial Assets and Enforcement of Security =
Authonty mder which corporaie debior /s | Repistrar of Companies- ROG Deli S AND CONDITIONS OF THEEALCTION: | Coneusion GEREEAHEHOR- Interest Act 2002, (SARFAESI Act, 2002) vide Assignment Agreement dated 24-09- 17 | GHAZIABAD 101542515078 | KULDEEP SHARMA
INComparaied / registanac 1) E-Auction is being held on “As is where is Basis” & “As is what is Basis” & “whatever there is 20235, 1 10 A= 1007 i T,
4, |Corpocate |dentity No. “oimitsd-Liablity | U701090L2017PTC313912 gl%silsi: 8|‘2“V1v;tlil)8i)‘/t rchourseFBf?sis”Tind willdb8 ﬁon?gctgrdh“onElille”.t(2) Bid_il?c?ment z:jmo;m(} The Borrower, Co-borrowers, Guarantors & Morlgagors having failed to repay the 8 [NOiB1o Qo7 10, LLATACHUR
bty shall be Rs.15,000/- (Rupees Fifteen Thousand Only). e E-Auction will be conducte T ; : ; : : 1 :
SR R Bl AR T e Rl bR PRI | | Srovasne wbanorasd e pimonrs e e trrssa o | |30 oo i eotiker. |
| : ani T T T armi andline No. + , support Mobile Nos.: + ncone ) & DOMowWers and UibaC in general (ha UDnsad LIENCED Nas ; / ;
o m:_lﬁre.l.slul |i'|E ramstered office and Regestered I:Iﬁl_c:u. 40, Armria Sherpill Marg, and E-mail on support@bankeauctions.com /andhprg@cﬁndia.com) at their web portal " ool o ofth Fr!h'l:l ' !il:-adhn s f 20 | SARSAWA 101242510988 | MINAKSHI
mincma office (if any) of comparate debior | New Delhi, Indiz, 110003 https:/lbankeauctions.com . (4) There is no encumbrance on the property which is in the 1BKEN SYMDOIIC pOSSEESI0N OV NS property descn EIEIN DEICW IN BXErtise of powers 31 | MEERUT 100842512313 | MOHAMMAD KHALID
B, |IrSolvancy commencerrant dats In 1% Decermier 2025 knowledge of Secured Creditors. However, the intending bidders should make their own conferred on me under sub-sechon (4) of section 13 of SARFAESI Act, 2002 read with = .
LN ¥ M Ermel 10 LECEM 4 independent enquires regarding the encumbrances, title of property put on auction and claims/ Rule B of Security Interest {Enfore L Rules. 2002 on 1812 2095 22 | AMBETHA 100542510561 | MUBARIK
SEDRL L Ve AL s REAL e o) D e e are oo oo | | Ths Boarewes. o breandes, GLsrisitins & W Asisdore i peticudrs and e s | e e
7. |Estimated date of closure af insalvency (13 June 2026 {1807 day calculated from representation of Hero Housing Finance Limited. (5) The Authorized Officer | Secured Creditor | | - orsby.calboned not fo-desl with Bhe property sl any dealings it te | 1.2 | NAGAL 101142510748 | MUFEED |
rasalution rooece: insoheRnCy commencement date e, from shall not be responsible in any way for any third-party claims/ rights/ dues. The sale shall be general, Is herety cautioned not o deal with the property an any deabngs with the
gsalution process SONENCY COMMENCE .8, Tron . bl ) / clair . shall L . ; .
5 subject to rules/ conditions/ prescribed under the Securitization and Reconstruction of Financial property will be subject to the charge of Encore ARC for an amount of Rs. 1.42 840,750 24 | NAGAL 101142510816 | MUKIM |
15 Decemder 2025) Assets and Enforcement of Security Interest Act, 2002. The other terms and conditions of the kb T T el r Pl Diad .
B. |Name and regisiration number of e Sapan Mohan Garg E-Auction are published in the following website: www.herohousingfinance.com. (6) For | | |Cne Lakh Forty Two Thousand Eight Hundred Forty and Seventy Five Paise Only) 2son 25 | HAPUR 102542510574 | NAKUL
insoivency professional acting as interim  IBEIPA-D0ZP-NO0315/2017-2016/1 0903 553 g;t 4i15et8a§|(i'2§il€41vsls;tncios rei( gitySiﬁgiiiggi1tg22N£$5$;%heaki1£I;iilgﬁ%i?gigii i:lgrrr?h(fi')cghmé J0-11-elze slong Wit |nlerest &t conractoal tame. rem 01-12-2029 W adiyal 26 |NOIDASEC 45 102742567973 | NIRDESH CHALUHAN
resalution professional prospective bidders can inspect the property on 05-January-2026 between 11.00 A.M to 2.00 PM repaymentireasization ﬂi‘?’ adjusiment of repayment/realization, Ifany
T e S T AU T TR with prior appointment. The barrower's altention is invited o the provisions of sub-section (B) of seclion 13 of the 27 | INDIRAPURAM 101942524232 | NITESH CHAWLA
i s _ Gl my. 15 DAYS SALE NOTICE TO THE BORROWER/GUARANTOR/MORTGAGOR [l [ et e e e e pss A——
resalution professional, as regisiered with | el 110024 Th . n wlr 28 | GANGOH 100242512551 | POOJA RANI
; e above-mentioned Borrower/Mortgagor/quarantors are hereby noticed to pay the sum as Description of the Immovable Property
the Board Emiat: sapan]Dizyahoo.com mentlofnxd in Del;na_llr]d Noti:gehunhder section 1 h(2IW|th ason date mteresit and expens_,fes befor_(lalthe _ : 30 | MAWANA 102842510260 | RAKHI DEVI
10| Address and e-mall to be used for C- 621, 6 Floor, Tawer C, IThum, Plat No. | [ Fore o o e st ant opat trcma ) nai be auctioned and balance dues, it any, will be | § Al that piece and parcel of Khasra No. 1075, PiotAdmeasuring 90 Sq. Yids. LE. 75.25 Sg. :
cormespondence with the Intedim resolution | A-40, Sector 62, Moida, UP - 201301 For detailed terms and conditions of the sale, please refer to the link provided in Mtrs., Gram Sihani, Pargana Lond, Tehsil & District Ghaziabad, Uttar Pradesh-201003,] | 20| NOIDA-18 100742602342 | RAMEIR SINGH
peofessional Email: cirp.blissabode@gmail.com https://uat.herohomefinance.in/hero_housing/other-notice And, Bounded as: East Plot of Shiv Sahaya, West: Plot of Ramaesh, North: Rasta 12 Ft, 11 | NQIDA-18 100742601890 | RAVI
; — on Hero Housing Finance Limited (Secured Creditor’s) website i.e www.herohousingfinance.com Sauth: Plot of inder Crwned by Jai Bh
1. Last date for submession of ciaims 01 January 2026 FOR HERO HOUSING FINANCE LIMITED LR oI O ey Clmen Y oRt o g : _ 32 | INDIRAPURAM 101942522817 | REHANA SAIFI
12.{Cl foreditars, i any, undes cf Mot Apalicabl AUTHORISED OFFICER Date; 18.12.2025 Sdl- Mr. Sachin Kumar (Authorised Officer)
uBaseL B RIECIDE:, & E0Y, Mche CER | rpplcate DATE : 20-12-2025 Mr. Shekhar Singh, Mob-9711522275 Bricors Kot Rlcisabos ot Privats Limited | | 33 | MEERUT 100842512397 | RITIK
(b of sub-section (BA) af section 21, PLACE : DELHINCR Email: shekhar singh@herohil.com | |"'2ce: Uttar Pradesh _ Encere Assel Reconstruction Lompany Frivale Lim : : | :
ascertainad by the mbarim resalution 4 | MEERUT 100842512357 | ROHIT SARYWAN
peafassional EEE——— | el Housing | APPENDIX -IV-A - E-AUCTION-FUBLIC SALE NOTICE of IMMOVABLE PROPER 5 | INDIRAPURAM 101842520639 | SACHIN .
13, [Names of Insolvency Professionals Kot Applicabie i _ )
H.“E“'Jheﬂ' |_|:| ,E":‘I A% -"'Ui.h':'r"-EEd e 1 Bt Heg. GFff.z- 9" Floor, fintriish Bhawesn, Kasturbs Gandbl Marg, New Daihi-110001, Fhones:-011- 23357171, 2335717, 23105414, Webs-wwwpnbhowsbng.com | R EHAMLI ‘ED.EE‘:IQEE}EMITE' EAEI'AE
{Three names for each class) % : == : o
Naoteze 15 haraby given to tha pube n general and in particulario tha borrpwens} & puarantors) indicated i Calemin no-4 that the balow descnbed immavable properly dies) descibed n Calemn nn-0 PRI 1 4251 JIDA
Ve Rl s Y e e L o L I e e soaszsizore | onve
. . : 1 i s ’ (T | resditar vl b . f ails me r { )
(b} Details of suthorized representatives  [hitps:ibi.govinfen/homedownioans nﬂr:-n'.r.lnngr]ir_r:qrtgagrﬂsj.'LE al m-.irs,, LEegal mprndg.nqﬂwn.c .;i.wnemp.- Hnr.-ﬂ.ln FanLIH:(é:_inE-n', fii-iﬂumrlg' Ial:rlmannf.E'.a'!nr{:!.:-_ slgcﬂ-:qﬁs-:lr 5|:||2 aas.gnda%(si of é"i.: rFspﬁc[:ngd 1-.-.i]r-.-v.n-.-;!r.f.j' 38 | MEERUT 100842512374 | SARTAJ .
; . _ mon 1 (=Ines HACRAsadE A6 tha CAes . : vn-A undse. Pile o rRes Enforts dan. b afn. Fiit i Mitlycl
are avalable at Physical Address: Not Applicabie coraffs b e sle. pense et o ne e roded 1105 PRB Housing Finance imitesecurea ﬁmuhﬁfi“éa‘m:&f':fimi.b?fr?ﬂ'f-'éini.&;m. S e i ] Lad NARAUTA 101342510452 | SHADAB,
afice & hansby gheen thal te Nabonal Compay Law Trbunal, Mew Delbi Benchdl has omdered the [ %HM' EE% Halurs af Daesc o Ill?s TV T of Ingr- hﬁg? an alp of M
mmencement of 3 corpoeata insahven oy resciudon process of the BLISS ABODE PRIVATE LIMITED on 15 Iﬁ?ﬂ e .,"E‘Bl } Prnparﬂgw?l!uauad - i Ert&j r?f 's:'i L] ﬁ.imt:r![%i rn-: & ri.ﬁamf.]} an [€) ) SHAML 10GGEHEGI0HAA" [ SHNHNANA
et e Bl PP R s L S e g o g (i BT U R T
fie creciiors of BLISS ABQDE PRIVATE LIMITED are hereby calied upon s subimil their claims wilh proof ! : tanjne A L ISJF- Il Prvcdilie & e I . . : e L AP L = =
i of befare 01 January 2026 ko e milenm resclulion professional & tha address mentoned agansd enlry “%ﬂt?h%ﬂ%ﬁm FEIREN "fgirxi_.‘i |:|E‘a;ilséjilég_ﬁﬁmﬁli?&iﬁa#ﬂg%% A ] ”P,'l.-:'i it M 43 | DEOBAND 100442511448 | SHER SINGH
o, 0 MHL/JAN/DT1 E‘IEHE[I Hg. Physical JUnl1?, 1B Signum B3, Secior 84, Gungaon, Hayana, iz, ([ 191 G M. 15-01-% I:I?E_ He0-207E, ] Mot 1015 4
e linarcial credilors shall subenfl Shair claims wilh prood by eleclranic means only. 8l alher credian ms) J-H-EL#EH ngE KHI | 3476469 38 & F"ns'-::-ﬂlﬁinr: l-’llf]iﬁ-“‘?rlli?l i 4 424000 00 | 42490000 . 1000000 T lﬁilij"-h'l - | 2:00 P - | KRown 44 NANALTTA i342a14o8 | SHUBHAM BALTTAN
; i s = * bl TADAY B.0L: JANAKFURI 1?.!"!?."25?! 530 PM CRa0FRA
AN 0 T W WA, S Sict 4y LUV MG *“Togeth il the furiher interest @18% p.a. a5 applicable, {noidental expenses, cost, charges ele. incyrred uplo Ihe date of paymend and/or realizalion ther L To ihe best knowledge a L ocics k0 call B A o i
fnancial credilor belengng bo & class, 8s |sbed agansl T enfry No. 12 shal indicale its choica of inlmmﬁnn m;illh?rﬁdtﬁiﬁ: rn}EMﬁuu Elﬁﬂ'ﬂ! mm?j pre are po oiher encumbranoe aimzmn respec nfaﬂu'n: mml:lnml::i-rmlrw T;'Efﬂmélrﬂ assols mugj-‘ﬂ Eﬁim%:nsg 45 | INDIRAPURAM 101842523150 | SMRITI BANSAL
borsederesenaie fomaan o bre soenc st gt ey o 6ot as ks Cotie oY, Rt g e an 1 b by £ s gureakr ot Sl o ospctvg pirchesare e e et I niopendenty - -
it st o st e i o e i st st &) i s e e K 1 il punintiiiete: S biawned ke PR B e a7 acaL e e
T T a [ ; i } =pdingoiorders pagsad edo: iF any, & i If =K. 0 1 2 10 fhe M Ehe | %0 e perial iaratn avadznie with
ubmisslon offalse ormisleading proots of clam shall atiract penalties, F"iﬂ d 5;'iis !hGI‘I‘IirEI::h‘-I]E |J|]| al rl.‘.'E-_ﬁE:-_II.'t_E pavar tr.lljs.u mitiieg bander bl au-pliuali?n 1|:-rrr£_|:|r !naii..ﬂg_ fferis). The bidder(s) has io EL?II the terms and L'l:I_I'HJI‘tEIII:"I; -Ji1hl§|al.||:'.u_:='| a!Eng wilh the B 48 GHAZIABAD 1091542516410 | VIEAS |
Sdl- Farm. (3. Immn[i:ﬁ that in termss of Hlil:e‘:-l[d_ll.'ll rne_hem_:rng.:]l_u Ei';li'ﬁl':fiﬂm!:wmﬂ] ilg.IIE:-'.-.d._IHrI..-!_ bhe i'i‘iﬂﬂlé”q“ [‘.‘-l.llrl,‘:hf.'-lﬁ-.‘:rl:f.l-g:{_i..i[r 1 g-.qgl_‘i!:-clelnsn,i_eh_mrlnlitﬂepmr:-.lcn_rmsﬁ.:epr_lr:e_. tnaclusive of
Sapan Mohan Garg [ i 4] TG Saci iy Tnteeet (Erioreamen) Hulns, 000, Tha Fmaining T ac ot e § 5208 CAnSBranan amauri i o e GApasied oy 1he purehaser wahin 15 feys' oA s dte of schhasiedgament o 49 | MEERUT 100842512330 | VIPUL K NAGAR
Interin Resalution Professional Eale confrrradion I-:Ill.';rn_ll}d in delayh of such deposit, She authorized olficer shall lorled the part avmen of & i;l:-usllil-:ﬂallt-'l an ME'-I 1in 15 dans From Ihe gt o ey ul&wﬂ&#lﬁ ! et 15 L‘,EHE
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PUBLIC ANNOUNCEMENT

This advertisement is for information purposes oy and nesher constitutes an offér o an mvitation or a recommendation 1o purchase, to hold or 5ed securities nor for publication, distribution or releass directhy o indirecthy outsice Inda: This (& not an annoencement far the
offer dacurment, Al capitalized tarms used herein and not dafined herain shall hava the meaning asssgned 1o i m the Lettar of Offer daled Decermber 15, 2025 (the “Laties of Ofer™ o "LOE®) hled with the BSE Limited (*B3E7, and also liled with the Sacunties and Exchange
Board o India ("SEBF) for information and dissemination on the SEBFS websita pursuant 1o tha proviso to Regulation 3 of the SEB {lssue of Capdal and Disclosure Requirarments) Regulations, 2008 {SEBI ICOR Regulations).

7
Tilak
TILAK VENTURES LIMITED

Our Company was orignaly moorparated on Sugust 18, 1930, as a pavate Bmited company, under the name and-style of 'Tilak Finance Limited” under the provisions of the Companies &ct, 1956, with the Registrar of Companies; Bombay Dearing regssiratan number ‘23000
of 1930° and vida Cartificale of Commancemeant of Business dated October 25, 1980, The name of our Company was changed 1o ‘0ut OF City Travel Solulions Limiled and a fresh cerlificates of Incarporation consequent upon changs of name was issued by the Ragistrar
of Companies, Maharazhira, Mumbai on December 28, 2011, Subseguantly, the nams of our Company was further changed to Tiak Foance Limited' and & frash Certificaie of Incorporation pursuant fo ihe said change of name was issued by the Depuly Begistrar of
Companies, Mumbal on March 28, 2014, Subsequently again, the name of our Company was further changed io ‘Tilak Vepfures Limited” and a fresh Certificate of Incomoration pursuant 1o change of name was ssued by the Deputy Registrar of Companies; BMemba: an
Oclober 23, 2014; For further defass, including reagans for changes In the mglsiered office of the Carmgany, kindly refer bty the section Biled ‘Gemsra! Infarmation” beginning an page 37 of the Letter of Offar.

Corporate Mentification Number: LE55910MH1930PLCOZIN00
Repistered Office: E-109, Crystal Plaza, Mew Link Road. Opposite nfinity Mall, Andherl (West), Mumbai - 400053, Maharashtra, India; Contact Number: 022-66%21199, +91.-9152089640;
Contact Persan; Mrs. Praliksha Modi, Company Secratary and Compliance Oficar; Email-10; liakini@amail.com; Websile: hiips:/tiakinance wordorass oom/’

PROMOTERS OF OUR COMPANY ARE HANDFUL INVESTRADE PRIVATE LIMITED, HUNNAR JEWELS LIMITED AND BANAS FINANCE LIMITED

FOR PRIVATE CIRCULATION TO THE EQUITY SHAREHOLDERS OF OUR COMPANY

RIGHTS ISSUE OF UP TO 88.13.93,612 FULLY PAID-UP EQUITY SHARES OF FACE VALUE OF T1.00/- ('EQUATY SHARES') EACH AT A PRICE OF 71.00/-PER EQUITY SHARE AT PAR (ISSUE PRICE') ('RIGHT SHARES') FOR AN AMDUNT UP TO 78,913.94 LAKHS® ON
A RIGHTS ISSUE BASIS TO THE ELIGIBLE SHAREHOLDERS OF TILAK VENTURES LIMITED {'COMPANY' OR 'ISSUER'} IN THE RATIO DF 2 RIGHTS EQUITY SHARES FOR EVERY 1 EQUITY SHARES HELD BY SUCH ELIGIBLE SHAREHOLDERS AS ON THE RECORD DATE,
MONDAY, DECEMBER 15, 2025 (1SSUE'). THE ISSUE PRICE IS OME TIME THE FACE VALUE OF THE EQUITY SHARE. FOR FURTHER DETAILS, KINDLY REFER TO THE SECTION TITLED *OFFERING INFORMATION' BEGINMING ON PAGE 73 OF THE LETTER OF OFFER.

#Aszuming ] subsorpiion with respect o Right Shares.

PAYMENT METHOD FOR THE ISSUE

AMOUNT PAYABLE PER RIGHT SHARE FACE VALUE PREMIUM ISSUE PRICE
On Application T1.00/- - T1.00/-
Total 71.00/- - T1.00/-

ISSUE OPENING DATE

WEDNESDAY,
DECEMBER 24, 2025

PROGRAMME

LAST DATE FOR ON MARKET

FRIDAY, JANUARY 02, 2026

ISSUE CLOSES ON**

FRIDAY,
JANUARY 09, 2026

RENUNCIATION*

*Elbde Slaraholdecs are requesiod 10 eagsiing hal ranpncraion (Rroda e af-tnarkel fravsfer 5 cormplalaly in spch manner thal e dighl estilfermant 5 credifed 1o fhe dévnal actonnd of [he ranpuntes o af he dnoc 16 the isswa Sasing dals,
**Our Board or ha Rights lssoe Commilfee will rave tha fghf o exlend tha Issia porod as i ey delarmmimd fromy firme lo N ol excesding 20 days from he isspe Opeaing Date foclusive of the ssve Opening dale). Further no witldrda! Application siall be parmified

by the Applicant after the izsue Closing oale

A.SB A* Simple, Safe, Smart way of making an application-

*Applications supporied by blocked amount (ASBA) is a better way of applying to issues by simply blocking the fund

in the bank account. For further details, check selection on ASBA below.
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Make use of it
ASBA Facility

In accordance with Regulation 78 of the SEB| ICDR Rogulations, e Rights Issue Circulars and the ASBA Circulars afl Investors
desining o maka an appheation in this issue are mandatondy required fo use the ASBA pracess onfy. Investors should carefuly read the
provisions - applcable to such Applications before making thesr Appdcation through ASBA, For details refer to “Offering Infarmation -
Procedure for Application theaugh the ASBA Procass " on page 87 of the Letter of Ddfer

Fleasa note that subject o 5C5Bs complying with the requirements of the SEBI circular bearing reference numier GIR/CRDDILATS
2012 daled Septamber 25, 2012, within the penods stipulated tharein, Applications may be subrdted af the Designated Branches of
the SC5Bs, Furthear, i terms of the SEBI circular bearing reference number CIRACFDVINLA 201 3 dated January 2, 2013, it is-clanfied
Ehart for making Applications by SCSE5 an their own account usmg ASBE lacilly, each such S058 sholld have @ separata accoun in
it5 own mane wah any olher SEBI registered SC5B{5). Such account shall be used sokly for The purpose of maxing an Applicatan in
this Issue and clear demarcated funds "shoukd be available in such account for such @n Applcation

CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS

Pursaant to provisions of the SEBI ICDR Requlations and the SEBI Rights:Issue Circulars and in terms of the Letter of Offer, the Rights
Enfithermants of the Eigitde Eguty Sharahodders will be creded in iheir respactive demat account and shad ba admitied far trading on
the Stock Exchange wnder the INEO2EL2004E 1o requisite approvals, For details of credit of the Rights Entitlermsents, see "0ffering
Information « Credit of Rights Enfitlements i demat accounts of Eligibée Eguity Shareholders™ on page 73 of the Letier of Ofier

Pleasa nate that in accordance wih Regubatan 774 of the SEBIICDA Regulations rezd with the SEBI Rights kssue Cacidars, the credit
of Rights Entitle ments and Allstment of Equity Shares shall ke made in demateriaksed form only. Accordingly, Eligibée Equity Shanshalders
hokfing Equity Shares:in physical form as on Record Date and desirous of subseribing (o Equity Shares in this Issue are advized to
furnish the: detais of their demat account to the Registrar or our Company at least two Working Days prior fo the |ssue Closing Date,
toenable the cradit of their Rights Entitlemants @ their respecte demal accounts al least one day before tha issus Tlosing Data, The
Sharghokiar who faded to provide their damat details o the stipulaied tima then thair rights enlillement shall lapsa and shal not be
edgible to apply In this issue.

The Eligile Equity Sharehokiors shall send a ktter 1o the Registrar containdng tha name(s), address, emad address, contact details
and the details of thesr demaft account. along with copy of self-aftasted PAN and self-aftested clisnt masier shest of their demat
gccount gither by email, post, speed post, courier, or hand delivery at www,in.mpms.mufy.com 50 -as io-reach to the Registrar mot
[afes fhan bwd Wosking Davs prior (o the lssue Closing Date,

Prior 1o the Is5ue Opening Date, ke Rights Entitlarments of thosa Bigitda Equity Sharehalders, among others, who kild Equity Shares
in physical form, and whoss demat account details are not available with our Company or the Registras, shall be credited in a demat
suspense escrow account opened by our-Company.

FROCEDURE FOR APPLICATION

In accordance with Regulation 76 of the ZEBI ICDR Regulations, SEBE Rights fssue Crowlars and A3BA Crculars, all investors desiring
by miake an applcalion n this Bsue are mandatorly requied (o use the ASBA process, Invasiors should carafully read fhe provigions
applicabla te such apphications before making their application throegh BSBA. For datails of procedire Tor applicalion by the resident
edgible shareholders holding equiy shares In physical form as on record date; please see *Application by Eligible Sharshoéders halding
Equily Shares in physicat form® on page T8 of the Leiter of Dffar

Procedure for Application through the ASBA process: [nvestors desling to make an Application in this [ssue through ASBA process,
miay submif the Application Ferm o the Designated Branch of the SGSE or onlina/slectranic Application through the websits of the
SCEBs (If made avallable by such SCEB) for awthonsing such SCSE te block Application Money payable on the Application in thalr
respectiive ASBA Accounts. Investors should ensure that they have correctly submitted the Application Form, or have plherwise
providged an authorisation to the 5058, via the ekciroric mode, for blocking funds in the ASEA Account equivaiant to the Application
Maney mentioned In the Applcation Form; ag the case may be, atthe tmeof submissan of the Application. For tha lis1 of bankswhich
have besn notified by SEBI fo act as SC38s for the ASEA process, pleasa refer to hitps:www sabigovin/sebiwed/other
Dtherfctan. doYdoRecegnisedFpi=yves&inimid=234, For detallz on Deslgrated Branches of 50585 collecting e Applicatian Form,
please refar the above-mentioned link,

Application by Eligible Equity Shareholders holding Equity Shares in physical lorm: Fizase note thal in accosdance with Regulation
77A of the 3EB! ICDR Regudations read with the 3EBI Rights |ssue Ceculars, the credit of Rights Entilements and Alotment of Equity
sharas shall be made in dematarialised form only, Accardinghy, Eligiba Equity Shareholders holding Equily Shares in physical lorm as
on Recard Data and dasirous of subscribing 1o Eguily Sharms in This Issue and advised to furnish the detais of their demal accoun o
the Regestrar or our Company at least twa Working Days prior to the issus Closing Date. to enable the cred® of their Rights Entitemends
in thek respective demat accauns at least one day belare the issue Glasag Date,

PLEASE NOTE THAT THE ELIGIBLE EQUITY SHAREHOLDERS WHO HOLD EQUITY SHARES IN PHYSICAL FORM AS ON RECORD
DATE AND WHO HAVE NOT FURNISHED THE DETAILS OF THEIR RESPECTIVE DEMAT ACCOUNTS TO THE REGISTRAR OF OUR
COMPANY ATLEAST TWO WORKING DAYS PRIOR TO THE ISSUE CLOSING DATE. SHALL NOT BE ELIGIBLE TO MAKE AN
APPLICATION FOR RIGHTS EQUITY SHARES AGAINST THEIR RIGHTS ENTITLEMENTS WITH RESPECT TO THE EQUITY SHARES
HELD IN PHYSICAL FORM.

Aliotmend of rights equity shares in dematerlalised form: Fiease nota that the nghts equity shares applied for in this issue can be
afiatted oaly in dematerizksed form and to the same deposiory account i which our eguity shares are hekd by such investor on the
reGord date

Credit of Righls Entilements in demat accounts of Eligible Equily Sharehalders: In accordance with Reguiaton 77A of the SEBI
ICCR Regulations read with the SEBI Rights Issue Circufar, the credit of Rights Entitlements and Allotment of Equity Shares shall be
miade in dematerialized form ondy. Prigr to the lssue Opening Date, cur Company shall credi the Righis Entitlernents-ta (i) the demat
gccounts- of the Eigible Bquity Sharehalders holding the Bquity Shares in demateralised forme and ([) 3 demal suspanse ascrow
account apened by owr Company, for the E&gible Eguity Sharehalders which would comprise Rights Entilements relating to (a) Equity
aharas held in a demat suspense accoent pursuant i Regudation 39 of the SEBI Lstng Regulations, or () Equity Sharas heid in the
account of IEPF autharty; o (c) the demal accounts of the Eligible Equity Shareholdar which are frooen of defails of which are
unavaitable with our Company or with the Registrar on the Record Date; or (d) Equity Shames held by Elighle Equity Sharshiokiers
hokding Equaly Shames in physical form as on Record Date where detaits of demat accounis are nob provided by Elighle Equity
Shareholders 10 our Company or Bepistrar: or (&) credit of the RBights Entitlarants retumedreversedfalled: or () the ownership of the
Equity Shares under dispute, including any court procesdings, as applicable or g) noen-Institutional equity shaseholders in the
United States,

Applications om Plain Paper under ASBA process; An Eligible Equity Shareholder who is efgible fo apply under the ASBA process
may maxe an Application to subscribe to this 1ssue on plain paper. An Eligitde Equity Shareholder shadl submit the plain paper
Apgplicatian 1o the Designated Branch of the SCSB for authanzng such SCS8 10 hiock Application Maney in the sald bank actourt
maintained with the same SCEB. Applcations on plam paper will not be accepted from any address outside India.

Afternatively, EBgible Equity Shareholders may also use the Application Form available ondne on ihe websites of our Company, the
Regisirar 1o the [ssue or the Stock Exchangs o provide requisie detais.

Pleasa nate that the Eligible Equily Shareholders who are making the Application:on plain paper shalt not be entitled to rénounce ther
Righls Entillements and showkd nol uiliza the Applicatan Formlor any purposs ingledng renuncaation evan if § is raceivad subsaguailly
The appbcation on plain paper, duly signed by the Eigible Equity Sharehoider including jeint holders; in the same order and as per
speciman recordad with hes Gank, must reach the affice of the Designated Branch of the 3008 bafora tha Isses Closing Date and
should contain the following particulars:

Mame-of our ssuer, being Tilak Ventures: Linited

Mame and address of the Eligibke Equity Shareholder mchuding point holders fin ihe same order and a5 per specimen recorded with our
Company o the Depositary);

= Hegislared Flio Member” DF and Chal 50 No.;

= MNumber of Equay Shares held as on Record Date;

= Alletmient option preferred - only Demat form;

»  Numbar of Rights Equity Shares anthled to;

*  MNumber of Rights Equity Shares applied for;

*  HNumber of Addfional Rights Equity Shares appled for, i any;

» Total numier of Rights Equity Shares appsed for within the Right Entilements;

o Todad amaurt paid 31 the rale of T 1.00/- per Rights Equity Shars;

*  Details of the ASEA Account such as the account number, pame, address and branch of the relevant SCSB;

In case of NR Elgible Equity Shareholders making &n application with an Indian address, detais of the NREFCNR/NED Accownt such
&5 the aecount number, namea, address and branch of the SCS8 with which the account is maintained

Except for Applications on beha¥ of the Central or State Governmend, the residents of Sikkim and officials appointed by the courts,
PAN of he Elighle Equdy Shargholdér and for aach Elipble Equiy Sharaboldar in casa of joind nameas, irrespactive of tha 1olal valuse of
the Righis Equity Shiares applied for pursuant to the issue. Dacumentary evidence for exemption fo be provided by the applicants;

Authorisation 1o-tha Desigmatad Branch of the 5058 to back an amaount eguivalent 10 the Applicaton Monay i the ASBS Account;

Signature of the Elgible Equity Shareholder (in case of joint holders, 1o appear in the same sequence and order as they appear in the
records of the SCSR);

«  Adddionally, al such Applcants are deemed to have accepted the folowing:

"I'We understand thal neither the Rights Enlitlement nor Bhe Rights Equily Shares have been, and will be, registered under the United
Slales Secivitfas Acl of 1933, as-amendad US SecinThes Act™) or any United Stales siate socunifas Jaws, and may nal he offared,
soid, resold or ohherwise fransferred within the United Slales or io Me lerrifories or possessions thereol ["United Siales ") or fo, or
fov the accound or benefit of & Unifed Siates persor as defined in the Regulation S of the US Secunties Act ("Reguation 5,
I wa endersfand the Bighls Equly Shanes referred To e (RS agplicalion are beng ofered i indie bud mat i the Unitea’ Stales.
i we undersiand e affenng fo which Bz application raizles is mot. ang under no circumsiances Is 10 e consined 45 an oifenng
of arty Rigiits Equaty Shares or Righrs Entitlernent for saie i the Urited States, or a8 a soffcitation therein of an offer [0 buy any of ie
saig Binfhts Equity Shares or Gigfts Entitamant [n (e Dnled States. Accordingly, I we understand s appiicaion showd nol e
forvwearded fo.or fransmifted 'n or fo the Unifed Sfates & any bme, I we comfirm I we are ool i the United Stales and dnoersfand Hhat
rHihE s, aor e Ragisiar or any e parsar el on Batal’ of 15 will accapd sihsdrmalions ronm any parsid, ar fhe aganf of any
person, who appears (o be, or who we, he Regisirar or any.oliver person acling on behalf of us kave reason to believe 15 3 resident
of the United States "ULS, Person” (a5 defined In Reguialon 3 or iz ineligile fo parficipale fn the lsswe onder Bhe secorilies faws of
e s aveiimn,

I W will ol ol sal oF ofenwse franster any of e EQUAly Bhares eauch iay be sooiined by o5 17 2y JmEelon oF aioer 2y
circumsiances n wivich such offer or sa'e is nofl subhorzed or o amy person (o wham o iz onlawi 1o make sueh offer, sale or
idEan excend e Girermsfances Mal ol resill m edmpliance il any asiGalE Bws o requialions, We salisly and esch
ACEAml for wiich we arg acing salrsfas, al svfalelily siandends far Ineesiors o irvashmants of tha fpe sbscnbad far feredn
impased by e furisdichion of our residenca

I We understand and agree thal the Rights Enlifermen! and Fights Equily Shares may not be reoffered, resold, pledged o otfensisa
transferrad axcenl v an offshors fransacion n sormphancs wilh fegilalion 5, or piferwise porsiand 19 an examyalian from, ordn a
frargaebon hol silyact fo, e rgdgishration reduranmeils of il U5 Seeiniies Al

W (1) afang, At ihe person, o ang far phose aceounl W ATYane acquieng Such Aighls caiilfermand, andies e coully Shares,

In cases where mulipls Application Forms are submitted for Applicatons pertaining to Rights Enfitements creditad to the sams demat
gocount ar in demal suspense escriw account, including Gases whare an lvvasior susbmits Application Forms alang with a pfain pager
Agplicalsan, such Applications shall bé iable tp ba rejected

Investors are requasied bo striclly adhere fo these instructions. Fadure to do 50 could resul @ an appécation being rejected, with our
Company and the Begistras not kaving-any lability 1o the Investor. The plain paper Application formal will be avagable on the websie
of the Registrar at wew.in.mpms mufg.com. Our Company and the Regisirar shall nof be esponsibée i the Applications are not
upkraded by 0SB or funds ars not biocked i tha Investars’ ASBA Accounts on or befare tha Issue Closing Date

Lasi date for Application: The last date for submission of tha duly filled in the Application Form or a plain paper Application is, Friday,
JEnuary 08, 2026 e, 1ssue Closng Date. Our Boasd or sy commitlas theraol may extend [he sasd dala Tor such perod 35 10 may
determing from me o time, sebsect to the |ssue Period notl exceading 30 days fromy the 1ssee Opening Date dnciusiee of he lssese
Opening Date)

If the Agplication Form is not submitted with 3 SC5B nor uploaded with the Siock Exchange and the Applcation Monay is not biecked
wilh the SCEB- on or betore he Issue Closing Dade or sech date a5 may be-exended by our Board or any commithae thereof, the
imvitatmn o edfer cantaired @ the Lalier of Ofer skall be deamad to have Been decined and our Board oF any commitee tharedad shall
be at likerty o dspose of the Righis Equay Shares hereby offered, as provicked under the section, "Basis of Alistment” on page 58 of
tha Lalier of Oifar

Procedure for Renuncistion: Thea Invasiors may renounce the Rights Enfitlemants, credied to thair respective demat accounts, either
in full orin part (2} by using the secondary markat platform of the Stock Exchange; or (b} through an of-market transfar, during thea
Renunciation Period. The investors should have the demat Rignis Entitements creditadying in his/her own demat account poar to the
renunciation. Tha trades through On Market Renunciabign and 0§ Market Renunciation will be sedtled by transferring the Rights
Entitlarnants throwgh the depository mechansm. investors may ba subject 1o adverse foreign, state or local tax o legal consequancas
a5'a resul of tradieg i the Rights Entitiements. Investors wiho intend torirade in the Rights Entilements should consult their tax advizor
or stack broker regarding any cost, applcable faxes, changes and expenses (including brokerage) that may e davied for trading in
Rights Entitlements. Qur Company accepd no respansibility fo bear oF pay aay cost, applicable taxes, charges and expenses
iincading brokerape), and such costs will be incurred solely by fhe Investors. Please note that the Rights Entitlements which are
neithar renounced nor subscribed by the Investors on or befare the Issue Glosing Date shal lapss and shall be exdinguishad after the
Issue Closing Date,

a. DOn Markel Renunciation

The Efgible Equity Shareholders may renaunce the Rights Entitlements, credited to thelr respective demat accounts by trading'sefling
tham on the secondary markst platform of the 3iock Exchanga thraugh a registered slock-braker in thie s2me manndr 25 the axisting
Eguity Shares of car Company.

In this regard, in ferms of provisions of the SEBI ICDR Regutations and the SEBI Rights Issue Circutars, the Rights Entitlements credited
to the respective demat accownis of the Eligiole Equity Sharehoiders shall be admitted for trading on the Stock Exchange under subject
b reguisite approvals, Prior be the lssug Opening Date, owr Company will abitain the apprival from fha Stock Exchange for frading of
Righiz Entitiements. No assurance can be given reganding the active or sustained On Market Renunciation of the prce at ‘which the
Rights Enfiflements will trade, Tha defails far frading in Rights Entitlaments will be as specified by the Siock Exchange from
tene £G time

The Rights Entitkemants are tradable in dematerialized form only. The markeat &t for trading of Rights Entilements 5 one Rights
Entitlesmint.

The On Market Renunciation shall take place ondy dering the Renunciation Period for On Market Benuncistion, Le., from Wednesday,
Decambsar 24, A28 to Friday, January 02, 20@G6 (both days inclusese)

Tha Investors halding the Rights EmMitemants who desire 16 sall thair Rghts Entillements will Bava 19 do so throwgh ther registand
etock brokers by quating the INECZEL20048 and ndicating the defads of the Rights Entdlements they intend fo trade. The invesiors
can place order for sale of Rights Enfitlements only fo.the exdent of Rights Endilzments available in their demat account.

The On Market Renunciation shall 12ke place electranically on secondary market platform of B3E under automatic arder matching
machansm and on T-+1 rofing seftlameant basis', whare T refers io the dale of frading. The franzactions will be satiled on frade-for-
trade basis. Upon execution of the grdes, the siock broker wil isses 8 confrast note in accordance wilth the requirements of the Stock
Exchange and the SEBL

b. 0 Markel Renuncialion

The EEgible Equily Sharghokars meay renpunce the Rights Entitlemenis, credited 10 thed respective demal accounts by way ol an aff-
rmarked transier thrsugh a depositary participant, The Rights Entdlements can be transterred in dematarialised farm onky.

Eligibile Equily Sharaholders arg raqueasied to ensura thal renunciaton throwgh olf-market iransfer 15 cormpleted in sech a manner that
the Rights Entitiemenis are credited to the demat account of the Benouncees on ar prior ta the Issue Closing Date io enable Renouncess
i subscribe to the Equity Shares in the kssue,

The invesiors nolding the Bights Entitlerments who cesre 1o transfer their Rights Entitemenss will have to do sa theough their deposiory
participant by issuing @ delivery instruction sip quoding the |58N NEOZGLE0048 the details of tha buyer and the datails of tha Rights
Entitlemants they Intend to fransfer The buyer of the Rights Entitlements (unless already having given a standing receipt instruction)
has to issue a receipt mstruction sip ta their depository participant. The Investors can transier Rights Entilements ondy ta the exdent
of Rights Entillerments avasable in their demal accaunt

The instructions for fransfar of Rights Entitements can be issued during the working hours of the depository participants

Please nole hat the Righls Enliiements which are nelther renounced nor subscribed by the Invesiors on or betore the [ssue
Closing Date shall lapse and shall be extinguizhad after the Issue Closing Date.

Listing and trading of the Equity Shares fo be issued pursuant to this Issue

The existing Equiy Shares are lizted and traded on BSE Limied (Scrg code: 503663, under the iSIN: INED2ELI02Z), The Rights
Equity Shares shall be credited to a temgorary E5IN which will be frozen- until the receipt of the finad isting’ trading approvals from the
stock Exchange, Upon recept of sech listing and tradng agprovals, the Equity Sharas shall be dabited Trom such termporary 151N and
credied to-the new ISIN for the Equity Shares and thereafter be available for trading and the temporary 1SIM shall be permanentey
deactivated in the depository system of COSL and NSDL

Dizclaimer clause of BSE Limited : "11is to be distincthy understood that the permission given by BEE Limited should not In any way
be deamad or consfrued that the letter of offer has been cleared or approved by BSE Limited, nor dogs i cartify the corraciness or
compiateness of any of the comtenis of the letter of ofler. The investors are adwised 10 refer to pages 69 of the ketier of offer for the ful
taxt of the Disclaimar clause of the BSE Limited”.

Avallability ol issus materials: In accordance with the SEBIICDR Requlations, the Application Foem, the Rights Entitlement Letter and
otier kssue materal will be santy dispatched only to the Eligible Equity Sharehalders who have providad Indian addrass and who have
reace a saguest inthis regard. fn casa such Eligibie Eguity Shasahokders ave provided thalr valid g-mad address, tha Application Form,
the Rlghts Entitiemant Latier and other 1ssue materal will besent only 10 elr valid e-mall address and in case such Eligile Equisy
Shanshodders have not providad their e-mail address, then the Application Form, the Rights Entilement Letter and other Issue matarial
will be dispatchid, ¢6-a reasonable glort bases, 10 e Indian addresses provicad By tham

Investors gan atcass (e Lattar of ONes and the Application Farm (prosided hal tha Ehigilks Equiy Shanahoddear is algible 19 subseriba
o thie Equity Shares undar applicabia laws) on the webshes ol

ab - our Company ab Bttps tilakinanca wordpeass comy

by fthe Regstrar to the Issue at waweein, mpms. mufn, com;--and

c} The Stock Exchanpge-af wwwbseinda.com

ESCROW COLLECTION BAMEK, ALLOTMENT ACCOUNT BANK, REFUND BANKER: ICICI Bank Limited
MONITORING AGENCY. INFOMERICS VALLIATION AND RATING LIMITED

For Risk Factors and Other Details, Kindly Refer Page Mo, 22 of the Lefter of Oifer.

OTHER IMPORTANT LINKS AND HELPLINE:

The Investors can visit fodowing Bnks for the below-mentioned purposes:

gl Frequently asked guestions and ondne’ efectrondc dedicated investor helpdask for guidance an the Application process and
rasalution of difficulties faced by the Investors: www in mpms mufg.com

by Updation of indizn address! e=mail address’ phone or madile numbes in the records maintained by the Registrar ar our Company
WD, MpME muin.com

c} Updation of demat account detads by Eligible Eqguay Sharehalders holding shares in physical forme wwsLin, mpms. mufg,com

di  Submission of seli-attested PAN, client master sheal and demat account getails by nan- reskdant Eigitie Equity Shareholders,
WoRLin. mpms.muig.com

This |zsue will rernain open: far & mirdmum 17 days. However, our Board our amy-committee thereof will have the right to exiend the

Iz5ue Penod &5 @ may detarmng from time 1o.-time but nod excaeding 30 [Thirty) days from tha 15508 Opening Date {inclusive ol the

Ix5ue Glosing Date)

lilnlﬂs rlg: rwise specified, all capitalised ferms used herein shall have the same meaning ascribed to such ferms in the

etier al OHer
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Tilale

TILAK VENTURES LIMITED

E-109, Crystal Plaza, Mew Link Road, Andheri (West),
Mumnbal - 400053, Maharashira, India;

Contact Delails: +97-3152096140/022 65321199
Website: https:/tilakfinance. wordpress.com/

E-mail; tilakfir@gmall.com

Contact Person: Mrs. Pratiksha Modi, Company
Secratary and Compliance Oificer;

Corporate ldentilication Mumber:
LESS10MH1280PLCO23000

(¢) MUFG

MUFG INTIME INDIA PRIVATE LIMITED
{Formerly Link Intime India Private Limited)
101, Embassy 247 | LB.S, Marg, Vikhroli
{Wesl], Mumbai - 400083, Maharashira, India;
Contact Detalls: +31 B10 811 4948,

Fax Number: 022 - 4918 G060,

E-mail Dy

lEakventure s ights2 025 nmpms miufa.com

Contact Person: Ms, Shanti Gopalkrishnan
SEBI Registration Mumber: INRODOO04058

Invesiors may comact the Regisirar or e Company Secralany and Commpiancg Ofcerfor any gre-issoe or posi-Issus miated makier
Al grisvances relating io the ASEA process may be addressed [o the Regisfrar with & copy to the 50585, giving Al oefals such as
e, aodress of the Apphicantt, comtact nwmbierrs), e-maiaddress of the Soief firsl fiofder falio rambar o damral ascoun! b,
numbier of Aights Shares appiied for, amont Wocked (in case of ASBA process) ASEA Accoumt mumbar and’ e Designaied Branch
of the SCEES wihere e Applcanion Form or iha plain paper apoicalion, as e case may be, was submiied by the nvesfors alang
walll 3 pholfacogy oF e atrmowadpamant s (i case of ASE4 prcess)

fg/are guiside e United Sfafes or 3 Owalifed Instifuions’ Buyer (a5 defined in the US Secuniies Act), and (W) isfara acquinng the For, Tilak Venbures Limited
Rights Enfitfermant and/or the Equily Shares v an offshove fransaction mesling the requiremnents of Asguizlion S o in @ ransaciion On behall of the Board of Direclors
gxamod frovm, ar nat subfect fo, the regisiabon requrertemts of fe US Seconties Act G-
W ackmowledps thal the Dompany, thelr affiales and olhers will rely upon e ekl and acciracy of the foragoing rapresenfalions Flace: Mumbal Girra] Kishor Agrawal
& AQreememns.” Date: Friday, December 19, 2025 Maznaging Direclor
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